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          I.T.A. No.973/Kol/2019 
        Assessment Year: 2014-15  
 

Shri Deepak Raghani...................................................…………………Appellant  
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Hearing through Video Conferencing 

 

ORDER 
 

Per Sanjay Garg, Judicial Member: 
 
 

The present appeal has been preferred by the assessee against the order dated 

21.02.2019 of the Commissioner of Income Tax (Appeals)-15, Kolkata [hereinafter as 

‘CIT(A)’].  

2. The ld. Counsel for the assessee stated at the Bar that the assessee has availed 

Vivad Se Vishwas Scheme, 2020. He, therefore, prays that the appeal of the assessee 

may be dismissed as withdrawn. Under the circumstances, we allow the assessee to 

withdraw the appeal. Ordered accordingly.  

3. In the result, the appeal of the assessee is dismissed as withdrawn.  

Order is pronounced in the open court on 03.02.2022. 

       
    Sd/-                       Sd/- 

  [Rajesh Kumar]          [Sanjay Garg] 
Accountant Member       Judicial Member 
 

Dated:03.02.2022. 
RS 
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